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of different Ministries of Central Govern-
ment, Departments of State Governments
and Administrations of Union Territories.
A number of laws and statutory orders
administered by different Ministries pres-
cribe standards of quality. At the national
level, the Indian Standards Institation (ISI)
under the Ministry of Civil Supplies is res-
ponsible for prowoting standardisation and
quality control within the provisions of the
ISI Certification Mark Act, 1952. The ISI
is also running ISI Certification Mark
Scheme which is voluntary in nature and
under which licences are obtained by the
manufacturers for ISI Marks. Within the
ambit of this scheme, ISI also organis-
es appropriate training programmes.

The Development Council constituted
under the Industries (Development &Regu-
lation) Act 1951 in relation to specific in-
dustries or groups of industries are inter-
alia concerned with the promotion of im-
provements in design and quality with re-
ference to the products of ’such industries
or groups of industries. The proceeds of
the cess chargeable under (he said Act on
the goods manufactured in any such
scheduled industry as may be specified in
this behalf by the Central Government
may also be utilised for
this purpose. One of the objectives of the
Technical Development Fund Scheme
which in operation since 1976 is to
promote modernisation, quality control
and upgradation of technology in existing
fndustrial units with the aid of balancing
investments and selective imports of rela-
tively small value. The net” work of pro-
motional agencies and research and design
institutions under the Ministry of Industry
also renders assistance in the areas of
design, standardisation and quality control.
‘The system of foreign collaboration appro-
vals is also one of the instruments used
for updating of technology necessary for
.quality control. The measures taken for
quality control in relation of goods manu-
factured by the small scalé industries in-
clude regional testing centres with testing
facility for a variety of products, introduc-
tion of a compulsory quality control order
inrespect of a number of domestic elec-
trical appliances and formulation of train-
ing courses covering quality control
-‘methods.
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Bharat Bandh

6219. DR. KRUPASINDHU BHOI:

SHRI RAJESH KUMAR
SINGH:

SHRI SURAJ BHAN:
SHRI RAM VILAS PASWAN:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of persons killed and
injured on account of Bharat Bandh om
19 Janvary, 1982;

(b) the measures taken to maintain
peace and keep the wheels of the indus-
try turning, with results achieved and the
expenditure incurred thereon;

(c) the impact of the Bandh on
essential services; and

(d) the loss of production and pro-
perty as a result thereof?

THE MINISTER OF STATE IN THRE
MINISTRY OF HOME AFFAIRS (SHRi
NIHAR RANJAN LASKAR): (a) 46
persons died and 821 persons were
injured.

(b) Both Central and State Govern-
ment took steps to maintain conditions of
peace and to ensure maintenance of
essential supplies’ and services, normal
functioning of Government offices and
industries and protection to workers ge-
ing to work. Steps were taken to seoure
the cooperation of management md
labour unions to ensure that the work im
industrial sector was not disrupted. As
a result of these steps the conditions in
the country remained more or less peace-
ful. As the measures taken to maintaim
peace and normalcy are a normal activify -
of Government no separate records of
expenditure are kept.

(c) Pssential services by and  large
functioned normally.

(d) The loss of production natiom-
wide has not been quantified.
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Districts without Industries

6220. SHRI SUDHIR KUMAR GIRI:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have identi-
fied the districts where there is no large
or medium industry; and

(b) the steps taken by Government to
industrialise those district?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a) and
(b). Yes, Sir. In respect of 83 districts
in the country, identified by Government
as having no large or medium industry
it has been decided that these districts
should stand first in line for industrialisa-
tion. For this purpose, nmot only have
the concerned State Governmeflts/Union
Territories been requested to accord
priority in the setting up of industries,
but also economic and infrastructure
Ministries of the Government of India
have been requested to give priority to
these districts while shaping their Depart-
mental Plans. In addition, it has been
decided to give over-riding priority to
applications for Industrial Licences for
setting up of industries in these identified
districts.

Study of trends in overseas labour mar-
ket

6221. SHRIMATI USHA PRAKASH
CHAUDHARI:

SHRI K. KUNHAMBU:

SHRIMATI MADHURI
SINGH:

Will the Minister ' of LABOUR be
pleased to state:

(a) whether Government are aware of
the complaints that “Properly trained
workers with formal training do not go
abroad; s e

(b) whether Government propose to
make a study of the trends in the over-
soas labour market; and

(c) whether it is also proposed to
arrange fof the training of technical per-
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sonmel with a view to increase their
acceptability in the foreign market; if so,
the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI
BHAGWAT JHA AZAD): (a) Yes, Sir.
Some complaints have been received.

(b) Yes, Sir. Government have coasti-

tuted a working group to make this
study. ’

(c) Yes, Sir. With a view to upgrad-
ing the level of skills, steps are being
taken to organise crash traifing pro-
grammes in selected trades. The views
of the State Directors of Training have
already been obtained and details of the
programme are being drawn up.

faee gferwr ; weff & fag aav fivg i
gfaa  wHarfeai *  asy

6222. = faets =wew 37 My
qal ag 9413 ®Y 39T w7 far -

(%) a1 QTHIT #Y 9ar & fr
7., M feq. 1981 F fagzs gfaq 4
wdt® wwa | gfwa v § sy g
g FAAfedi 3 a9 ) firerr ng il
WX MARF qT33Et & T § TG
gz & 7 47 A I4® mrEr 6%
H9q AT FFT X F Ffia g3 g
743 7 w7 IR ®) uF aw
sfaawr & 4T ag) Taiar qar §

(@) afe &, @ f533 Irdiaarer

T A7 fHaT war g ;

() 38 sfraror & fag w7 aF
TAX A ¥ FwAaT §; Aix

(7) afe 3¢ wforer & fomt

A AT IR F7 fawiv § @ Faw

Fav wrvor @ 7

g wmea @ ey wig faver
® e AW (s A fwgegar) -
(#) fesat giwa 3 naF adwfest





